
CUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL 

CHENNAI 

REGIONAL BENCH – COURT NO. III 

 

Service Tax Appeal No. 41147 of 2014 

(Arising out of Order-in-Appeal No. 10 & 11/2014 dated 20.02.2014 passed by Commissioner 

of Central Excise (Appeals), Lal Bahadur Shashtri Marg, C.R.Buildings, Madurai 625 002). 

 

M/s. St. John Freight Systems Ltd.         ...Appellant 
No.C/98, SIPCOT Industrial Estate 

Harbour Express Road 

Tuticorin 628 006 

Versus 

Commissioner of  Central Excise                                       ...Respondent 
Central Revenue Building, NGO Colony 

Tirunelveli 627 007 

 

WITH 
 

Service Tax Appeal No. 41148 of 2014 

(Arising out of Order-in-Appeal No. 10 & 11/2014 dated 20.02.2014 passed by Commissioner 

of Central Excise (Appeals), Lal Bahadur Shashtri Marg, C.R.Buildings, Madurai 625 002). 

 

M/s. St. John Freight Systems Ltd.          ...Appellant 
No.C/98, SIPCOT Industrial Estate   

Harbour Express Road 

Tuticorin 628 006 

Versus 

Commissioner of  Central Excise                                       ...Respondent 
Central Revenue Building, NGO Colony 

Tirunelveli 627 007 

AND 

 
 

Service Tax Appeal No. 40429 of 2015 

(Arising out of Order-in-Appeal No. MAD-CEX-000-APP-181-14 dated 02.12.2014 passed by 

Commissioner of Central Excise (Appeals), Lal Bahadur Shashtri Marg, C.R.Buildings, Madurai 

625 002). 

 

M/s. St. John Freight Systems Ltd.         ...Appellant 
No.C/98, SIPCOT Industrial Estate 

Harbour Express Road 

Tuticorin 628 002 

Versus 

Commissioner of  Central Excise                                       ...Respondent 
C-50, SIPCOT Industrial Estate 

Tirunelveli Division 

Tirunelveli 628 008 
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APPEARANCE: 

For the Appellant    :  Ms.P.Saravana Selvi, Advocate 
For the Respondent : Ms. Anandalakshmi Ganeshram, Authorised Representative 
 

CORAM: 

HON’BLE MR. P. DINESHA, MEMBER (JUDICIAL) 

HON’BLE MR. AJIT KUMAR, MEMBER (TECHNICAL) 

FINAL ORDER Nos.41481-41483/2024 
   

 
                           DATE OF HEARING: 21.11.2024 

   DATE OF DECISION: 21.11.2024 
 

 

Per: Mr. P. Dinesha  
 

 
 

In the light of the fact that the resolution plan of the appellant who 

was before the NCLT stands accepted, the appeals stand abated.  Ordered 

accordingly.   

(Order dictated and pronounced in open court) 

 

 
 

 
 

 

     (M. AJIT KUMAR)                                                   (P. DINESHA) 

   MEMBER (TECHNICAL)                                            MEMBER (JUDICIAL) 
 
 
ra 


